
CENTRaL ADniNI5TRaTiy£ TRIBUNAL
PRINCIPAL BENCH, NEU DELHI.

0.A,2258/89
CCP 67/90

New Delhi, This the 2?th Day of May 1994

Hon'ble fir. Justice V.S. Walimath. Chairman

Hon'ble Wr. P«T. Thiruvsngadam, P1ember(A.)

1, Smt Gayatri Raghothaman
u/o Shri 3, Raghothamam
Aged 34 years
R/0 F.233, fOoti Bagh, Neu Delhi.

2. Shri Sushil 3ohn
S/o Shri 3hon A Singh
Aged 40 years
R/0 E2/20 Gali No.2 Shastri Nagar
Neu Delhi,

...Applicants

By Shri T C Agga'rual, Aduocate

Uersus

1. D'iractcr General of All India Radio
Akashuani Bhauan, Parliament Street.
Neu Delhi -1

2. Station Director
All India Radio, Nqu Dalhi.!

...Respondents

By Shri M.W.' oudan, Advocate

0 R D E R(Oral^

fir, 3ustice V«S. nalimath. Chairman

case is that they
1. The petit ionerg/have been denied promotion

to the cadre of Head Clerk/Accountant/Senicr

Store Keeper contrary to the statutory rules.

The petitioners having passed the qualifying

examination in accordance with the amfehdment"

to the All India Radio(Group C Posts) Recruitment
/raenticn that

^^A^ecQnd amendment) Rules ISBB^they are entitled
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to fa© promoted in the efjota reserved by the 1988

Rules for direct recruitments. Having been proraoted

by order dated 3.8*1989 Shri Laxmi Narain^ Shri

Anand Wahesh, Srat i^runa Kumari and Shri Ami Lai

the petitioner No.1 Smt Gayatri Reghotharoara was

entitled to be proBioted in the fifth wacaney. However

the fifth vacancy has also been given to another

person on the basis of seniority cum merit yhich
clearly

is/illegal. But the respondents havestated that

they have reserved tyo vacancies having regard to

the pendiney of the case. Henge ue are inclined

to take the vieu that the first petitioner is

entitled to be considered for promotion in the

fifth vacancy as on the date of order 3.8.1989

and placed belpu Shri Ami Lai. So far as

Shri Sushil 3ohn, the secodd petitioner is concerned

he would be entitled to the next vacancy arising

after pronoti on another four incumbents on the

principle of seniority cura raerit« The respondent

shall ascertain the due date and accord promotion

to the second petitioner. Consequent upon these

directions the first petitioner would be deemed to

have been prcKnoted fran 3.8.89 and the sec®od

petitioner shall be deesried to have been promoted

with effect from the date on which the fifth

vacancy arises after the promotion of the first

petxtioner. He shall be deemed to have been

/ appointed with -iSetrospective effect from that date.
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Both the petitioners are entitled for the consequential

benefits including fixation of pay and arrears of
t

pay» Undoubtedly they are also entitled to their

seniority in the promotional next cadre. These

directions shall be carried out within three months

from the date of receipt of this order. Consequently

the CCP 67/90 also stands disposed of. No costs.

(P.T.THIRUVENGftOAn,) (W .S.nALIP^ATH)
member (ft) ./ ..Chairman

LCP270594


